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or Whether the Handloom Board refused—
that they won’t be’able 0 supply the yarn
required?

The Minister of Commerce and In-
dustry end Irom end Steel (Sthri T. T.
Krishpemscheri) : Government have
fully satistied themselves in regard to all
the facts on which they have made a decision.

Shri Dabhi : May I know what has
become of the proposal of the All India
Khadi and Village Industries Board to in-
toduce 25 lakhs charkhas during the Second
Five Ycar Plan for supplying yarn sufficient
to ptoducc about 5500 million yards? What
is the decision taken by Government?

Shri T. T. Krishnemachaeri : The
uestion must be put to my hon. colleague
Minister for Froduction.

Shri Dabhi : I did not hear.

Mr. Spoaker : He said anothier Minister
must be asked about it.

Shri M. S. Gurupedeswemy : May
I know whether there is a large unused
cafncity in the mills and what steps they have
saken for the purgosc of making use of this
unused capacity

Shrl T. T. Krishnemechari : I do
not grant the presumption.

Shri T. N. Singh : May I know, after
the new licence for introducing a little more
power looms, what will be the effect on the
progress that is being made i n the matter of
non-power handloom weavers and their
production? Will the rate of progress be
retarded or will it be static at the stage at
which itis ?

Shri T. T. Krishnemaecherl : It has
been considerably accelerated.

Shri A. M. Thomas : May I enquise
whether in coming to the decision that hss
been taken by Govermment they have taken
into consideration the interim ort sub-
mitted by the commiitee which has been
asked to enquire into the possibilities of
the Ambar arkha?

Shri T. T. Krishnemacheri : To the
extent that it was neccessary for taking a
decision, yes.

Shri Sinhasen Singh : May I know
whether Govermunent is still consemplating
to subsidise the policy of providing 25 lakhs
of Ambar Charkhas in the Second Pive Year
Plan or are the Govermnment reducing the
number of Ambar Charkhas ?

Shri T. T. Krishnemacherl : That
question, as I said, must be addressed to
another quarter.

Shrimati Sushamae Sen : May I know
how much cloth is imported from foreign
countries end Whether we cannot replace
that by our own Indisn cloth?

Shri T. T. Krishnamachari : It may
be that we are importing about 1z million
yards but we are uﬂo eXpecting to  export
1000 million ysrds.
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Shri Bhegwaet Jhe Axad : What
would be the impact of the sudden decision
of Govemnment, conaary to the general
wishes of the people, in introducing the
automatic looms on the employment in this
country?

Shri T. T. Krlshnemechar) : It will
add to employment that way.

Indlan Jute Mills Associetion

*21. Shri Tusher Chatterjes : Will
the Minister of Commerce and Industry
be pleased to state :

(a) whether it is a fact that the Indian
Jute Mills Association has taken a decision
to seal 2 12 per cent. looms in Jute Mills;

(b) if so, whether Government have
been consulted in this matter; and -

(c) what is the estimated number of
employees to be declared surplus as a result
of this measure and what steps have been
(akcn? to provide them alternative employ-
ment

The Minister of Heavy Industriea
(SShri M. M. Shab) : {(a) and (b). Yes
ir.
(c) It is not expected that there will be
any retrenchment of labour as a result of thig
measure,

Shri Tusher Chatterjea : How is it
_that even after the 2 1/2 per cent. saling there
is no question of surplus labour?

The Minister of Commerce end
Industry and Ilron end Steel (Shirl T. T.
Krishnemacherl) : There is alwavs a cer-
tain amount of cushioning in the matter of
labour employed in jute mills, as my hon,
friend knows. You have a scheme of badlis
which is a sort of shifting labour and we have
not yet created any process of evaluarion as
yetof the effect of the sealing of these looms
on this class. But, we have been told by the
Association that there is not likely to be any
effect so far as employment of labour is con-~
cemed which would be appreciable.

Shri Tusher Chatterjea : Still when
it is a retrenchment question, hasnot Govern-
ment thought it fit and proper to enquire
what will be the total number of workers
rendered surplus ?

Shri T. T. Krishnemachari : Govern-
ment have asked for a full information from
the appropriate body. They have only had
an inteim answer. If any full answer is
svailsble later on and if my hon. friend will
repeat his question, the answer will be given.

Shri Tusher Chaetterjea : What is the
exact reason for allowing the ° sealing of
{ooms ?

> Shrl T. T. Krishnemacheri : The
reason is that there has been a surplug of
production and the stocks have been mount-
iDg up with its consequent cffect on pri-
(-4 8§
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Shri Tushar Chatterjea’: In view of
the fact that fluctustion in stocks is a very
normal featurein the jute industry, is it not
desirable that Government adopts the prine
ciple that at least such drastic steps as the
sealing of looms are not allowed to be taken ?

Shr1 T. T. Krishoamacharl : I am
not prepared to agree to the very facile pre-
sumption that the accumulation of stocks is
of a normal character. I think the accumula-
|t_ioq in this case has exceeded the normal
imits,

N. E. S. Block Advisory Committees

*23, Shrl Bheekbha Bhal : Will the
Minister of Planning be pleased to state :

. (@) whether it is a fact thet the meetings
of Block Advisory Committecs of N.E.S.
}?llocks are held in different villages in Rajes-
than;

(b) if the answer to part (a) above be in
the affirmative whethes any facility for trans-
port is being provided to membevs for reach-
ing places of msetings; and

(c) whether any T. A. or D. A, is paid
to those yon-official members who are neither
M. L. As. nor M. Ps.?

The Deputy Minister of Planning
Shri S. N. Miahra) : (a) M=etings of the
lock Advisory Committces of N.E.S.

Blocks are occasionally held in the villages
other than the block headquarters.

(b) Facilities for transport, wherever
pussible, are provided to the members for
attending meetings of the Advisory Com-
mittces.

(c) No. T. A.or D. A, is paid to the non-
official members from the dlock budgets.
Representatives of the Panchayats age entitled
‘t_o (gci: actual expenses from the Panchayat

unds.

Shri Bheekha Bhai : Is it a fact that
the meetings are held in out of the way places
and that arrsngements are not made by the
Blowks far carrying the members to the place
of meeting?

Shri S. N. Mishra : We have got this
information, namely, that transpert is pro-
vided to the members for attending the meet-
ings in the villages. As regards the enquiry
whether these meetings are held in out of the
way places, | have no information at the mo-
mena.

Shrl Bheekha Bhal : Arising out of the
reply to part (c) of the quzation, may I know
whether Government have msade any enquirics
as {o the extent of T. A. and D, A. given from
Panchayat funds ?

Shrl S. N. Mishrs : The Governm=nt
of Rajasthsn has told us that r-preseniatives
ofe Panchgyats are entitled to their actual
exdenses from Panchayat funds.

Shri Thimmaiah : May I know whe-
ther the members  arc also provided with
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transport facilities for irlspecting the work
in the diff:rent parts of th N.E.S. Blocks ?

Shri S. N. Mlshra : I think that is the
happy experience of hon. M=mbers so far as
T have been able to know from them.l
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